In the Central Administrative
Tribunal Bangalore Bench,
Bang_a.lore

ORDER SHEET

Contempt Patn.(Civil) . Application No !-3!2-"&3 - of 198
Applicant )

in

A,Nos.970 & 971/87(F)

GeKe Shenava, IFS & anr,

Advocate for Applicant

Party in pefson

Secy., O/o Envirenment & Forests,

N, Delhi & anr,
‘Advocate for Respondent

Respondent

with the Orders of the Tribunal dated

26,8,88 pagssed in the aforesaid application?

by a Banch presided over by Hon'bls V.C. &
Hon'ble AM(LHAR), :

The applications.areé in order, it may
be registered and posted befors Court on

23.2,89 (dt. specifiod by the Rag.) for prl.
hyg. & admh,
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Date _Ofﬁce Notes , Orders of Tribunal
, | KSPVC/LHARM
17.2,89 Thess applications filed u/s 17 of the 23,2,1989
Act in-A.%0,970 & 971/87(F) pray to proceed
againet the accused for having not complied ORDER

In these petitions mads under
Section 17 of the Administrative Tribunals
Act, 1985 and’the Contempt of Courts Act,
1971.
‘applicants in A No,970 to 981/8% have
moved ue to punis%the respondents for not

Sriyuths G.K. Shenava and S.Sampang

implementing the order made in favour on
26.8,1988,

2. In A No.97ﬁ to 981/8%, 715, 7164 BY
: Qa have this day extended
‘;;&e till 30.4,1989 for implementing

our order in respect of those metters that
are not covered by the interim order dated

19,1.1889 of the Supreme Court.

3. Even otherwiss when the whole
maéter is seized by the Supreme Court and
the hearing of ths cases i& fixed before
the Supreme Court on 5.4.1989, we will not
be justified in proceeding: against phe
respondents under the Contempt of Courts

Aﬂto ~

4, In the light of our above discussion
‘we hold that these contempt of court
proceedings are liable to be dropped.

Wa, therefore, drop these contempt of

But this should not

he understoed as this Tribunal adjudice-

court proceedings.
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‘Date . Office Notes o ? _ Orders of Tribunal

rights of the petitioners to re-
{ agitate the matters if an occasion
arises after the disposal of the

cases by the Supreme Court.

M ozt

: (KeSe Puttasmamy%‘ (LeHoA. Rago) ?"’q%?
Vice ~ Chairman . Member (A)
23 «241989 ' 23,2.,1988
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4., Address : | : As indicated above
C 1 Name . N.SAMPANGI E '
2_. Age ) ' E 54 years
5 . ' ~ 3. Occupation : Conservato.r- of Fo1jest.s ‘
G : - and Technical Assistant.
4. Address : As indicated above.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH ) d’)‘-“f;
. oo BANGALORE BENCH _ :
APPLICATION NO. 970/87(F) o /9/3/ '

CONTEMPT OF TRIBUNAL APPLICATION *blg. 34 4 3% /¢ 7 ‘7

Be"cw,een:

1) Sri G.K.SHENAVA,I.F.S., .
Conservator of Forests,
© - Forest Conservation
. " WARANYA BHAVAN",
. BANGALORE-3.

2) Sri N.SAMPANGI,I.F.S., A
Conservator of Forests and
‘Technical Assistant to
- Chief  Conservator of Forests(Dev.,) , ;.
"ARANYA BHAVAN", , A !
BANGALORE-3. ' ‘ :

And

- 1) The Secretary,
Department of Environment & Forests,
. Paryavaran Bhavan,
CGO Complex,Lodhi Road,
NEW DELHI-110 003.

.j\

.csmat AVISTRATIVE
| Tony M

A,,;,_J.s:

2) The Chief- Secretary, 1 7 F B 1oqq
Government of Karnataka, i

Vidha‘né Soudha, : ' L “« . i
- BANGALORE-560 001. : _ e — : i

1. Particulars of the Applicant/Complainantg -

1. Name-. : G.K.SHENAVA
2. Age | : 50 Years
3. Cccupation : Conservator of Forests,

(Forest Conservation)
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II. Paxticulars of Contemnor/Accused:

1. v,Name | ¥ 1) The- Secretary,
¥ Department of Env1ronment
2. Age i and Forests,Paryavaran Bhavan,

. . CGO Complex, Lodhi Road,
3.J Qcaipation NEW DELHI-110 -003.
4, Address AThe Chief Secretary, _

- Government of Karnataka,
Vidhana Soudha,

' BANGALORE-560" 001.

>o<>o<>-e<|>o<>o<ao<)o<
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III. ‘GROUNDS FOR _SEEKING ACTION FOR CONTEMPT:

On. the ‘applicant's ‘Application No0.970/87(F) regarding
fixation of h_i-s‘ seniority above the ~name ‘of SriJagajit Lamba,
vvho- "was recruited to I.F.S. under Sub-Rule (2)(aa) of Rule 4

'of IFS (Recru1tment) Rules, 1966, the Hon'ble Tribu‘nal was’ pleased'

"‘to pass an order on 26.8.1988 directing the Government of India
‘(Respondent‘ No.1) to assign, fresh vyears of allotment to Sriyuths

‘Jaga31t Lamba and M.L. Ramprakash in accordance with Rule 3(2)(a)

of the I.F.S. (Seniority) Rules, w1th all such‘ expediency as

'is possible under the circumstances .of the cases and in any event,

within a periocl' of four months' from the date of receipt of this .

.order and regulate senioritv. The Hon'ble Tribunal has also

struek ‘down Rule 3 Sub—Rule (2) Clause (d) of . I. F 'S. (Regulation

of Sen1or1ty) Rules, 1968.

After the recelpt of thls order, W the appllcantq represented

to the State Government on 1,9.1988 to move Government of Indla

e

-

to comply with the orders of the Hon'ble Centralv Administrative

Tribunal, immediately.



Fo

On an Appeal filed for Special Leave to- appeal by -' Govern—

ment of. India and Sri Jagajit Lamba,lI. FS. in No.15218-31 of

1988, the Supreme Court of Ind1a in their w1sdom have not granted
‘stay of the Judgement dated 26.8.1988 of the Hon‘ble Central

_Adm‘;nlstratlve» Tr1buna1, Bangalore, but d1rected to’ S L.P. to

be heard on 5th April, 1989, subject to over—mght part heard

- for final disposal.

L}

Again the applicant has represented to ‘the State Government

on 27.1.1989 to finalise the case expeditiouslyl and assign fresh

year of allotment to Sriyuths Jagajit'Lamba and M.L.Ramprakash,

IFS (EC/SSCS) and refix their seniority in proper places.

. But Government of India have not taken any decision on this

v

. till to-day, even after a lapse. of 5 months. The time granted

- by ‘the ‘Hon'ble ‘Tribunal has expired on 26.12.1988.

There are chances of vacancies occurmg in the post of Addi-

tional Chlef Conservator of Forests/Chlef Conservator of Forests

“cadre in the State shortly and if ;these posts are filled without

{

-i‘eguiating the .Seniority vis-a-vis Sri Jagjit Lamba and Sri Ram-

prakash it will be an in.justice»to the applicant and others.l

| The failure to comply with the order dated 26.8.1988 consti-

-tuteslia clear dis-obedience of the orders paesed by the Hon'ble

Central Administrative Tribunal.

/

'- Iv. | 'Applicarllts submits that no petition" has been filed pre-

R viously for taking action against the respondants. o
‘ .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

C.T.A.NO.

IN APPLICATION NO.970/87(F)

- Between:

G.K.SHENAVA,I.F.S.,

Conservator of Forests,

Forest Coénservation '

"ARANYA BHAVAN', . .

BANGALORE-3. ' , ... Applicant

And

The Secretary,

Department of Environment

and Forests,Paryavaran Bhavan,

.CGO Complex,Lodhi Road, ' ,
NEW ‘-DELHI-110 003 o S ... Contemnors

And others -

VERIFYING AFFIDAVIT.

I, G.K.Shenava, Son of K.T.K.Shenava aged about 50 years .
Conservator of. Forests(Forest Conservatlon),Bangalore, do hereby

state on oath as follows:

2. I am ‘the appllcant and I fully conversant w1th the facts

of the case. Hence competent to swear to this affldavrl:. ‘

3, . The averments made in Paras 1 to 6 of the accompanying
petition are true to the best of my knowledge and belief are
believed to be true on legaI advice.

Annexure 'A' and 'B' are the certified copies of the

originals.

Ide_aatiﬁ.e;ci_b_y._me:

- ' SWORN TO BEFORE ME —

Bangalore , ' o
Dated

No. of corrections: N f} Dcputy Registrat

Katna!aka Adimipisttative Teibuoal,
Bagnalore-JS /




Applicants
Shri G.K. Shsnava & 16 Ors

To

4
Sa

6.

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
LR X R

N N

REGISTERED .

" Commarcial Cohblex(BD&)
Indiranagar
-Bangalore - 560 038

Dated ;L(}f__gl—zﬁt;/

970 to 981[87(5), 715 & 716, 991 to 993/83(T)

APPLICATION NOS,
W.P.NO, '

10958 to 10960/83

V/s |

- Conservator of Forss

(Forsst Conservation)
Aranya Bhavan
Bangalore ~ 560 003

Shri N, Sampangi, I.F.5,

Technical Assistant to Chief
Consarvator of Forssts (Development)
Aranya Bhavan

Pangalore -~ 560 003

Shri P.K. Davaiah

Genaral Managor

Karnataka Cashew D@velopnent Corporation
- Limited

Mengalore {Dakshina Kanpada Dist)

shri 8,R, Bhaskar, I.F.S.

Pringipal-
‘State Forest Service College

Coimbatore (Tamil Nadu)

Shri A.S. Kumar, 1.F.S.
Consaervator of Forests
Bellary Circle

Bellary

Shri A.N. Yellappa Reddy
Conservator of Fereests
Kanara Circle

Dharwad

Respondents

The Secretery, M/o Home APfairs, Dept of
Personnal & Admn Reforms, New Dslhi& 9 Ors

- T

B

S.

10.,

11,

- 12,

Shri A.S. Sadashivaiah, I.F.S.
Consarvator of Forests

fMysore Circle

Mysore

Shri Erappa, §.FeS.
Consarvator of Forests
Hasgsan Circle

'Hassan

Shri A.C. Lazkshman, I.F.S.
Conservator. of Forests
Shimoga Circle

Shimoga

Shri B.N. patil, I.F.5,
Conservator of Forssts
Dry Lan Desvalopment Board
Belgaum

Shri B. Shantaram Adappa,‘ﬁ.F.S.
Conservator of Forests

Mysore Paper Mills Limited .
Myscre ‘ ;
Shri K. G. Maharudrappa, I.F.S.
Conservator of Forests

Ory Land Dauelopment Board
Gulbarga

Shri K.A. Kushalappa, I.,F.So
Conservator of Forests (Research)
Aranya Bhavan, Malleswaram

Bangelors - 560 003

Q’Oz
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14, Shri Ram Mohan Ray, I.F.S. - : 23. The Secretary
Consexnvator of Foreats & - Unlon Public Service Conmiasion1
Genesral Manpager ) Dholpur House
Karnataka Forest Development Corporation Shahajahan Road
Crescant Road New Delhi - 110 011
Bangalprs ~ 560 001 ,
24, Shrpi Jagjit tamba, I.F.S,. !
15, DOr 8., Krishna Murthy, I.P.S. . : - Conservatoer of Forgsts ’
Daputy| Commissioner of Polics, CAR Dryland Development Board
Mysore| Road : 0ffice of the Civisional Commissianer
Bangalpre - 560 018 _ Viswesweraieh Tower
» Dr B.R. A&mbedkar Road
16, Shri K. Srinivasa Alva, I,P.S. Bangaleors - 560 001 e
Deputy Commissioner of Police (L & 0) .
ggggg;oigffnggg gg?d 25, Shri M,L. Ram Prakash, I.F.S.
' Consarvator of Forests (HQ)
: ‘ : Office of the Chief Conaaruatcr
"7 ghri 1ro. Toos L.Pes. of Forests (Generel) .
uperiptendsnt of Police
Belgaum District Aranya Bhavan, Mallsswaram
Belgaum Bangalore -~ 560 003
26, Shri K.U. Shatty, I.P.S.
18. _igziczgg'o' Keranth Director of Youth Services -
32, Mahgalnagar State Youth Centre B
Sankey| Road Cross Nrupathunga Road T
Bangalpfe - 560 052 Bangalore - 560 001
. 27. shri Jaiprakash, I.P,S,
ﬁ?’ zgszcg%§° Bhat Deputy Inspector General of Police -
545, 16-A Main Central Rangs ;

No. 5, Miller's Road

4 . .
III Blpck, Korsmangala Bangalore - 560 052

Bangalpre - 560 034

28. Shri T, Madiyal, I,P.S.

p ; g Superintendent ¢f Police .
Department £ . :
epartment of Environment & Forsstia District Poli 0PPi

Paryavaran Bhavan . M
CG0 Complex, Lodi Road Vs9r9 - =

New Delhi - 110 O

e B 03 29, Shri S.N, Borker, I.PS.
Superintendent of Police
District Police foicer

20, The Secretary

21, The Secfetary
fiinistry of Homs Affairs

Department of Personnel & Hesean
Adminigtrative Reforms
North Block ' , 30. Shri M,S, Padmarajajeh
New Dalhi - 110 001 ' Central Govt. Stng Counsel
: ’ High Court Building
22.  The Chief Secretary . , Bangalore - 560 001

Govt. of Karnataka
Vidhana Soudhs - : v
Bangzlgre - 560 001

7z
¢ oD




8 -

31. Shri S.V., Narasimhan
' States Govt. Advocate
Office of the Advocats General (KAT Unit)

BOA Commercial Complex
Indiranagar
Bangalore -~ 560 038

32. Shri Mohandas N. Hegde
Advocate '
Rurubara Hostel Building
2nd Main Road, Gandhinagax
Bangalors «~ 560 009

33, Shri H.B. Datar
’ Advocate

R

Subjsct s SENDING COPIES OF ORDER PRSSED BY THE BENCH |
' |

Please find encloséd herewith the copy of ORDER passed by this Tribunal in N

the aboue~said applicationé on 26-8-88.
. A\
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| DEBUTY REGISTRAR
4 , - {3U0ICIAL) -
Encl ¢ ARs above . é ,

-




